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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI: 

O.A.Nos 245 of 2009 

Date of Decision: 27.11.2009 

Miss Jill Deka 

Mr. M. C. Deka 

- Versus - 

U.Ol. & Ors. 

Dr. J.L. Sarkar, Railway Stonding Counsel 
............. 

CORAM:  

Applicant/s 

Advocates for the 
Applicant/s 

Respondent/s 

Advocate for the 
Respondents 

HON'BLE MR.MADAN KUMAR CHATURVEDIIMEMBER (A) 

Whether reporters of local newspapers may be allowed 

to see the Judgment? 

Whether to be referred to the Reporter or not 

Whether their Lordships wish to see the fair copy 

of the Judgment? 

Yes/ "  

Yes/b '  

Yes/Ne 

Judgment delivered by 
	

V16E R (A) 



O.A. No. 245 of 2009 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI: 

Original Application No. 245 of 2009 

DATE OF DECISION: THIS, THE 27m OF NOVEMBB, 2009 

HON'BLE MR. MADAN KUMAR CHATURVEDI, ADMINISTRATIVE MEMBER 

Miss Jill Deka 
Daughter of Late Hema Ram Deka 
Resident of - Pub-Guimaii 
P.O. - Pub- Guimari 
P.S. - Kampur 
Distict - Nagoon, Assam. 

Applicant 
ByAdvocate: 	Mr. M.C. Dekci 

-Versus- 

The N.F. Railway 
Represented by the General Manager 
Matlgaon, Guwahafi 
Pin-78101LAssam. 

The General Manager (Personal) 
N.R. Railways 
Matigoon, Guwahati 
Pin -781011, Assarn. 

The Divisional Railway Manager 
N.F. Railway, Lumding 
Pin - 782447. 

.... .......Respondents 

By Advocate: 	Dr. J.L. Sorkar, Railway Standing Counsel. 

ORDER(QRA 1) 

MR. MADAN KUMAR CHATURVEDI, ADMNISTRATIVE MEMBER 

The policy of the state is laid down in the dictum 

INTEREST REPUBLICA" UT SIT FINIS IlIUM", that law suits be not 

protracted; otheise great oppression might be done under the 

Pagc 1 of 3 



O.A. No. 245 of2009 

colour and pretence of law. Having regards to the facts, it was 

thought fit to ac!judicate  the Issue at the admission stage only as 

such I proceed to decide the OA on merits. 

The solitary issue raised in this O.A. relates to the grant of 

X-gratia family pension to the daughter of the deceased, 

consequent upon the demise of her mother.. 

I find from. records that the Applicant made two 

representations in this regard i.e. first on 25th April 2005 and next on 

29 May, 2009. Both the representations were made before the 

Divisional Railway manager, N.F. Raitway, Lumdng. It was stated in 

the, said representation that the mother of the Applicant, Sayndhi 

Deka received the pensionary benefit of her father, granted by the 

N.R. Railway authority vide No. LMG/PEN/Ex-gratia/Engg/20 dated 

07.08.1999. Subsequent to the demise of her father late Hema Ram 

Deka, the mother of the Applicant managed her livelihood with the 

monthly pension and the Applicant being the only unmarried 

daughter had to remain with her old and ailing mother during her 

life time. Her three brothers were separated from mother during her 

mother's life time. 

Reliance was placed on the office memorandum dated 

6th September, 2007 issued by Ministry of Personnel. P.O. & Pension. 

Department of Pension & Pensioner's Welfare by which the scope of 

family pension extended to unmarried daughters of the Central 

Pasp 2 of 3 



O.A. No. 245.of 2009 
I 

Government Servants/Pensioners even after attaining the age of 25 

years. 

Dr. J.L. Sarkar. learned Raitway Standing counsel argued 

that in the interest of justice, the claim of the applicant need to be 

examined in the light of the aforesaid circular. 

I have heard the rival submissions. Respondent No. 3 is 

• 	directed to examine the claim of the applicant in the light of 

• aforesaid circular. He is required to decide this issue by a peaking 

order within a period of three months from the date of the receipt &4' 

copy of this order. 

Q.A. stands disposed of occordngly. 

Free copies of this order be supplied to the advocates of both 

the parties. 	 .• 	 S 

(Mada mar Chat urvedi) 
Member (A) 



AdminluEra central 

'I  

DISTRICT - NAGAON\ Ch uuvvahati  
lu  

IN THE ETJThAL ADMINISTRATIVE TRIBU 

GUWAHAT1 BENCH: GUWAHATI 

• 	 ORIGINAL APPLICATION NO. 2 i 	2009 

Miss Jili Deka 

Applicant 

-Vs- 

The N. F. Railways & Ors. 

Respondents 

SYNOPSIS 

The brief fact of the case is that the applicant's father Late Hema 

Ram Deka was an employee of Railways who died on 1.10.1987. ifter the 

death of her father Late Hema Ram Deka, the mother of the applicant namely, 

Sayandhi Deka, being the legal heir received the pensionary benefit of her 

father. The applicant all along remainGd with her old and ailing mother 

• looking after during life time as the adult brotherseparated themselves in 

order to make their own livelihood. So, the applicant has not been married and 

due to advanced age she has no desire for future marriage. The mother 

of the applicant Sayandhi Deka expired on 2.3.2005 due to old age ailment 

and since then she has become' quite helpIesswt1nt of support from any .  

other person: . 

In . the meantime, the applicant submitted representation before the 

concerned authorities on 25.4.2005 with an affidavit to substantiate her claim 

for. getting pension in absence of any other unmarried daughter of the 

deceased employee Late Hema Ram Deka. Finding no response from the 

authority the applicant h°as submitted another representation on 29.5.2009. But 

the authority has not considered her representation uptill now. Hence this 

application. 
Filed by 

Date 

(Miss Monjuli Dev) 
• 	 Advocate 

• 	 Gauahati High Court 
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DISTRICT - NAGAON 	 ( iQ'J 1) 	' 

IN THE CENTRAL ADMINISTRATIVE TRIBUNA, Guwa1at 

GUWAHAT1 BENCH: GUWAHAT1 

ORIGINAL APPLICATION NO:2LS7009 

Miss Jili Deka 

Applicant 

-Vs- 

The N. F. Railways & Ors. 

Respondents 

INDEX 

SI. No. PARTICULARS PAGE No. 

 The application 1 to 

 Verification 

 Annexure -1 copy of the order dt. 7.9.89 - 

Granting pension 

 Annexure —2 copy of the death certificate 

 Annexure -3 Copy of the representation dt. i.1. - 113 

25.4.2005 

Annexure -4 Copy of the representation dt.  

29.5.2009 

Vakalatnama 

Notice 
Filed by 

Date 	 j{3 
(Miss Monjuli Dev) 

Advocate 
Gauahati High Court 
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DISTRICT - NAGAON 
	 76 fl\! 2009 

IN THE CENTRAL ADMINISTRATIVE TRIBIJN L, Guwahatt BenCt 

GUWAHATI BENCH: GUWAHAT1 

ORIGINAL APPLICATION NO.2 0'/2009 

Miss Jili Deka 
Applicant 

-Vs- 

The N. F. Railways & Ors. 

Respondents 

LIST OF DATES 

1.10.1997 	The applicants father Hema Ram Deka, Pensioner of the 

N.F. Railways died 

4.10.1997 	The applicants mother namely Sayandhi Deka received 

perisionary benefit. 

2.3.2005 	The applicant's mother Sayandhi Deka expired. 

25.4.2005 	The applicant submitted representation before the authority 

for pensionary benefit on death of mother. 

29.5.2009 	The applicant submitted another representation for 

pensionary benefit but without any action. 

Filed by 

Date 

(Miss Monjuli Dev) 
Advocate 

Gauahati High Court 
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DISTRICT - NAGAON 	 GO,j 	 I 
\- 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH: GUWAHAT1 

ORIGINAL APPLICATION NO. 2  S7009 

Miss Jill Deka 

Applicant 

-Vs- 

The N. F. Railways & Ors. 

Respondents 

DETAILS OF APPLICANT - 

Name of the applicant- 	1. Miss Jill Deka 

daughter of late 1-loma Ram Deka 

Resident of- Pubguimari 

P.O. - Pub - Guimari 

P.S. - Kampur, 

District - Nagori, Assam. 

Applicant 

Dsignation and office - 	Daughter of deceased employee i.e. Hema Ram 

Deka, Gangman/jid N.F. Railways 

Details of Respondents 

The N. F. Railways, 

Represented by the General Manager, 

Maligaon Guwahati, 

Pin - 781011, Assam. 

The General Manager, (Personal), 

N. F. Railways, 

Maligaon, Guwahati - 781011, Assam. 



3. The Divisional Railway I 

N.F. Railways, Lurnding, 

Pin - 782447 

gr 	'. 
tA I 

I 

DETAILS OF APPLICATION - 

Respondents. 

1. 	PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION 

IS MADE. 
This application is made for pensionary benefits on death of mother 

of the applicant who was granted retrial benefits on death of father of the 

applicant. 

JURISDICTION - 
The applicant declares that the subject matter of the application is 

within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION 

The appltcarit dec'ares that the application is within the period of 

limitation under Section 21 of the Central Administrative Tribunal Act, 

1985, the prayer is for pensionary benefits. 

FACTSOFTHECASE- 

4.1. That the applicant is a citizen of india and as such is entitled to all such 

rights, privileges and protection guaranteed by the Constitution of india. 

4.2. That the applicants ifAlher namely late Hema Ram Deka was an employee 

of Railways who died on 1.10.1987. After the death of her father Hema 

Ram Deka, beirthe legal heirs the mother of the applicant namely, 

Sayndhi Deka received the pensionery benefit of her father, granted by 

the N.E. Railway authority ,  vide order No. LMG/PEN/Ex-gratia/Engg/20 

dated 7.9.89. 

Copy of the order granting pension is enclosed 

as Annexure -1. 
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4.3 	That your applicant begs to state that her father Late Hema Ram Deka 

was working as gangman and after his death on 1.10.1987 his wife Late 

Sayandhi Deka, mother of the applicant received the pensionary benefits 

w.e.f. 4.10.87. 

4.4 That the applicant begs to state that she was looking after her old and 

ailing mother when she was alive as her three adult brothers separated 

themselves from the mdther in order to make own livelihood. So, the 

applicant has not been married and due to advanced age she has no 

desire for future marriage. 

4.5. That the applicant begs to state that her mother Sayandhi Deka expired 

on 2.3.2005 due to old age ailment and she has become quite helpless 

and now she has been facing great difficulties to make her livelihood for 

want of support from any other person. 

Copy of the death certificate is enclosed 

as Annexure -2. 

4.6. That the applicant begs to state that after the death of her mother she 

submitted a representation before the concerned authority with an 

qfidavit to substantiate her claim for getting pension. There is fl 

daughter of the deceased employee Late Hema Ram Deka. 

Iilc 

a-If 
' 

('I 

Copy of the representation dated 

25.04.2005 is enclosed as Anriexure - 3 

alongwith a copy of the Affidavit. 

That the applicant begs to state that she has been residing in a remote 

village with problem of communication and no favourable action taken yet 

by the authority . So another representation dated 29.5.2009 has been 

submitted to the authority for releasing the pension. 

Copy of the representation dated 

29.5.2009 is annexed herewith and 

marked as Annexure -4. 



\ 
- 

4.8. That the applicant has come to know tht provjsionbye...beeJ1made by 
the Government of India to grant pthciery benefits to unmarried 

daughters irrespective of age limit. So, the prayer made by the applicant 

for granting pension is genuine and legitimate. 

4.9. That this application has been made bonaflde and for the cause of justice. 

	

5. 	GROUND FOR RELIEF WITH LEGAL PROVIS1ON:- 

	

5.1 	For that the applicant is entitled to ex-gratia family pension as her parents 

were pensioners of the N.F. Railway. 

5.2 For that deceased mother of the applicant was granted pension by the 

N. F Railway till her death and the last pension was drawn on 9.11.2004. 

	

5.3 	For that it is the liability of the Respondents to pay ex-gratia /Family 

Pension to unmarried daughter as per rules whenever become due and 

payable. 

5.4 For that the respondents have not taken any action on the representation 

submitted by the applicant claiming ex-gratia/family pension. 

5.5. For that non-payment of ex-gratial family pension and pensionery benefits 

has caused undue hardship to the applicant. 

For that pension and pensionery benefit is the property of the 

employee and as such the authority can not deprive the employee from 

the due benefit of the employee's property and the applicant being the 

Legal heir (unmarried daughter) is entitled for the benefit. 

	

5.6 	For that non-payment of pension and pensionery benefits is violative of 

Articles 14, 16 and 21 of the Constitution of lndia. 

	

5.7 	For that claim for ex-gratia family pension and pensionery benefits is a 

constitutional right of the applicant. 



6. DETAILS OF REMEDY EXHAUSTED - 

The applicant begs to state that there is no otherenedy under any rule. 

However, the applicant, submitted representations which is not disposed of 

till date. 

7 
	

MATTER NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER 

COURT- 

The applicant further declares that she has not previously filed any 

application, writ petition or suit regarding the matter in respect of which, 

the application has been made before any court of law or any other 

authority or any bench of the tribunal and/or any such application, writ 

petition or suit pending before any of them. 

RELIEF SOUGHT FOR - 

Under the facts and circumstances of the case the applicant prays 

that your Lordships would be pleased to issue notice to the respondents 

to show cause as to why the relief sought for by the applicant shall not be 

granted, call for the records of the case and on perusal of the records, and 

after hearing the parties on the cause that may be shown , be pleased to 

grant the following relief(s). 

8.1. 	The ex-gratia/ family pension and pensionery benefit including any other 

reliefs should be fixed as per rules and make payment thereof. 

INTERIM RELIEF PRAYED FOR - 

In the interim, it is also prayed that pending disposal of the Original 

Application this Hon'ble Tribunal may be pleased to direct the 

Respondents authorities to pay family pension to the applicant for the 

interest of justice. 



10. 	This application has been filed through advocates 

I Miss Monjuh Dev 

2. Miss P. Deb , Advocates 
-& 

11. PARTICULARS OF THE I P.O. 

lei 

(i)l.P.O.: 39G417327 forRs.501- 

Date of Issue - 12.07.2009 

Issued from : GPO Guwahati 

Payable at: GPO, Guwahati 

12. LIST OF ENCLOSURES - 

As per index. 
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VERIFICATION 	 \ 

I, Miss Jili Deka, daughter of Late Hema Ram Deka and Late Sayandhi 

Deka, resident of Village and P.O. Pub- Guimarl, Chaparmukh, P.S. Kamrup, in 

the district of Nagaon, aged about 41 years say that I am the applicant of the 

above case and put my signature and accordingly, I verify that the statements 

made in paragraphs 1 ,2,3 are true to my personal knowledge and those 

made in paragraphs 4,5,6,7 and 8 are to my legal advice and that I have not 

suppressed any material facts,. 

And I put my signature in this verification on this ,9,!t  the day of 

NM2009 at Guwahati. 



No Lm g/Pen/Ex- grati a/En gg/80 
t 7-9-89. 

To 
The Mnager 
State Bank of India, 
Raha Branh 
of Nagaon. 

1 

Dear Sir, . 

Sub:-Ex 

W! 

A V&4A..ct. 

jC& Of the Dlvi slonr1 A/6s 
ice r 

• Rly Lumding. 

• 	T )  

\ 
• 	\ 	

G 

Payment of 
1.... - 

	

.- 	 ii ryiut'iu., jruer 
N,Lmg/Pen/Ex_gratiaJEngg/80 
dt1t. 10. .6.. 890 

Kindly read sivings Bank a/c 	D/28/2650 intead of 2103 
• 	wrongly shown in the above quoted payment order as per 

declaration by the party. The office copy and pensioner's Copy 
have been Corrected as per Pensioners apoeai .Arrainge to 
make payment to the pensioner duely correcting all the papers 
on the authorities of this letter. 

Thanking you0 

• 	 Yours faithfully, 

Sd/- Divisional Accounts Officer 
N.F. Railway, Lumding. 

N 

Copy to Smt Syandhi Deka. Viii & 
• . 	PO 	ubg'imar.j SIN. 782425 	 . • . 	 D. Nagaon for infonnation p1. She i requested to produce 

N 

	

	 this letter to the Bank Manager at the irne of drawing 
the first payment of Ex-gratia Payment. 

- • 	 Sd/ Diisjonal CCOtIItS Officer - 	. 	• 	

• N.F. Railway,, Lurnding. 

N 	 - 



_t 	 .w- 	 Joø 	
j.kwtr 

'V 

I. NORTHEAST FONTlR RMLWAY 
REGIS.ThR 

EX— RATA PAYMENT 
Na. LMG/PENfEX.GRAT1AI ,/ 

Dated. . ..C1/ 93(( 	 NFç;RllW 
. 

 

To. 	 . 

F/B 
ED POST 

oftho. 
a. Oftider 
• Lumdifl 

.. 

Tk.  

A/7L4 (yL 9v.  

— 	 — 	
- 	

I 

PlC) Dattd 13.6-88 of Mlnls*Y 
In terms of office Memorandum No. 411/871P. & PW ( 

	of 

Personnel, Public Grievancee & Pensions (Department of 
PensiCflS & Psicfle 	Weltare) circu- 

lated by the Railway Board vide their letter N
e PC /87/1Mb/ic t8d 	6.8?.) 

herewith Ex-Gratia Payment Order 

	212UT')'6/ 

Ørt 	

Eia hoido 	0n)6y) 	— — 

-: 	
a1ongwitht'v Copies of photographs, specimen dgnature of theEX.Grat1a ofder, desriPtl 

	roil 

 8. 

non-remarriage 5ortifipate and sanction mer&ndun' an&apPIiC 	
CtUdlt of EX.Gt 

"IK

.. ..

-....a......( 	
.... .......... 

a,nd Relief Re 	419 	rf 31 

' 	( 
- 	 --- 

- 	 -- ------. 	 -••------------ 	 - 	 •. 

ALI 

through your 

till tis,tier death 

(1 	 ..._—Yoqrs faithfully, 

/ 
Designated FA & CAO 	/ 	, ç 	. 	

Divisional AICS Officer 

•( / Copy for information 10 	 r 	
N. F. Riy. Lumdinc 

,CPO/Budget/N. F. Raitway/Lumdilig  

2.F  

	

4 	 — 

• He/She 	
on receipt ordvice from 

-  / 	L 
- 	 5. 	

42,..r. 

for information He is requested o 	 Gratla hoidar and C eQIt E7á,atIaQrnount in 

, - his/hT Saving Account No _ 
 

for Dlv1siona Al Cs Officer 

• - 	 — 	 -- 
'cA/ 	 N. F. Rawav, Lurnding 	• -

Pin 

- 	 - 	 • 	

• 	 ~ -•.- 

• 	 . 

	

per month in hLs/heS.B 	cnnt4. 

paying Branch at -,'..7:(•- radt4 

• 	 '.. 	 W_ __ 
-- -- -- 	 ---... 

orb-marriage whichever  is  earlier. 
Details are emL,odied inthe Ex ' Groflha Pøyment Order i 

• - Kindly acknow1dg8 r acoipt.@P Afl.ce  

Countel8igned 



Si. No.0t37 1023 

I 
-OH- 

I:oi No. (, 

ep 

.-.. 
- C 

b 1- GOVERNMENT OF ASSAM 
- 	 (1 

DTRECTORATE OF HEALTH SERVICES 
( 	t 	l) 

CERTIFICATE. OF DEATH 
( 	i)  

CE" 	• 

0 
I 

H 

ISSUEDiiNPJ&SECT1QNi2L1.2 of the Registration of Birth and Deaths Act. 1969. 
(T tW1 	 . 

This is to Certify that the following intoniialiofl has been talcn horn the original record of Death 

which 	is 	in 	the 	register 	Ioi. .. ..... . ............ .......................................... 	Registra- 

tion uni ~2rr<Tl 	.,..of l)istrict ... 	
..., of the State of Assani. 

	

 1 	C 	¶ 	. 

.7IgF- 	(ff 

J1d4j 	, 
Sex r 	.................................................. 
Date of Death /J 
Place. of Deiih / 	................ 
Registration No,/T ;' 

Date of l.cgistration No.! t11 	T5lt 

Name of FaileiiMother!Ftand 	.. 
II) 	 Signatwe of issuing authority! 

T)esignation 	 - 

	

ci 	
1AwJ' 



ci 
• (V 

- - 

The DivisiOn1 Rly.Moger .  ( 
• j]imc1i4g. 

\ \ 	BenG\hI 	t 

SUB: 	PR4YER FOR 	 TIN THE 	GRATIA 
mSTED OF MY 1WHER ,IATE SAYANDHI tEIKA 

• 	 BGRTEA PH'SN ER NO, LMG/P/GRTEr/ 
GG/80 OF 7-9..89 sAVGS BANK A/C NO. 

• 	 D/28/2 650 RAM ,S T B'N K OF INDIA • 

Sir, 

\ith due respectI beg to state the following 
few lines for favour of your kind cons ide ration and 
sympathetiC order. 

Thn t sir, my mothe r Late Sayrndfli Delco W/O 
ie Hema Rain Delco who was on 	g/mon/under p.w.I/ 

JID/ hod been receiving ex—grotea paision regularly 
till 2004 and the last poy!n2nt wnc drn by her on 

911.-0 1 .My Mother has been expired on 2-3"1,00. due 

to h e r old age. 

TTht S.jr, I hav thre brOthe's fld tey have 
hecn seperated from me after their nrrige.Since 

• 	 . 

 

then was  living with my mother with the. little. 
amount of the pension. 	 . 	TT 

That Sir,I have not been married yet and no 
desir for future marriage due to my old oge.Now, 
on my port it is become very difficult to alive after 

my mather's death. 

Therefore,I pray your kind honour to pay me the 
E—groteo pension instead of my mother for 4hich not 
of your klncess,I shall be ever grateful to yoü 

'tours faithfully. 

(MISS JILl DK& ) 
VILL. &P.O.PUBGUIi'RI 

• 	P. 5 KA MPU R, 

• 	 DIST.NAGAON iASSAM. 
/ 	 . pIN782425. 

NE— An üffidvit in his connection i5 submitted 	. I 

	

long vith the op p lice tion. 	 . 

4-0 
__ 	 ----•- - 	- 	.• 	___7 

• 	 vtdJ 	 • 
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5R. 

S/A & declared 
before me by the 
de,nent Who is 
identifiedby: A F ? I D A V I 

AdVocate,Nagaon. 

ss Jjlj  Deica D/o .Late Hema Ram Deka resident  

of village and. P.O.. &üb Guimari, Moujaarabari;P.s. 
Kampur, in the district of.Nagaon.Assam, do hereby 
Solealy affirm and declare as fol1ow:~ :_ 

1 

...\.; 

/ 

Identified by:. 

AdvocLte, (N) 

• 1.That my present age is 37 yeaxs.Thjs is true th the 
best of my knowledge eiief and informatjon 	- -. 

2.That my rrotkr Lt.Sayandbj Deka Wife of late Hema Rm 
Deká Was expired on 2-3-05 at Pub Guimatj in our 
resideze due to her old age.This is tr. 

3.Thatmy aotherdied leaving behind the fo1lming near 
relations of my nother at the time of death- 

i)shri i'hatik Ch.Deka age 40 years, son (married living 
separately) 

ii)Niss Jili Deka age 37 yrs. Unmarried daughter, (Leçonent" 

• iii)Sri Astom Deka age 35 yrs. Son (married living 
separately) 

iv)Srj. Krishna Kanta Deka age 33 yrs.(married living 
separately.) 

This is true. 

4.That my nother Was an ExgVatia pensioner and her pension sanctioned No.L/PEN/Ex gratia/Engg/80 doed 7.-9-89 and 
she drawn her pension through the State Sank of India •,. Raha branch saving  bank a/c 'no.D/28/2650 and the last 
payment of pension was drawn on 9-fl-04.Thjs is true to the best of my knowleage,bejjef and infoLmation. 
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5.That duriflq the life time of my 	
a$-1vJ1g wwl

w- , t - i, ~ - It.44 - 4 my rrntheX. till. her , 
 death as I am an unmarid girl and riow 

I hive no desire' for future marriage as I grew. old.ThiS 

is true. 

N 	6 That i being 	
;flatr iea 	ghte am enUted to the '. 

N grant f Exgratia pension of my ther 	
her deatho 

$ is true. .  
MagiSttat' 	 ''' 	 • 

. 	

: 
.7 .That i swear this affidavit in support of my above. 
statement to submit an applicati 	for the enStOfl of, 

my mother .This jstrUC. 	 . 

veriticatio 

\' 	 // 	
I,Mi5SJi1i Deka do hereby solemnly

,  affirm end 

- — Aáre that the statements made above are true to the best 

ty  )cfloldge,htef and information. knciflg themtobe 
tru€ i 'put 'my hand under the verification on this the i5th 

day of MarP,20O5at Nagaofl cot. 	. 

to\ 

DepofleIt..: 

t 

'1 
• ' 



To, 
	 4 

ThQ vk4on 
Railway'. ,Lfldflgs 
	

( 

sub: prrer or granting o pendion to uE 	ddaughter 
of Late sayandhi Deka, Pensioner No. Lt'1Q/PEN/Ex 
gratia/ ENGG/80 cIt. 10/7/09. 

Refs My representation dated 25/4/20059. 

ttth reercnoe to the above cited albject • I beg to 

Lay the fol1Mwiflg 9eq Unea for favour of your kind conside-
raUOfl and sympathetic order. 	 - 

That sir, my mother Late sayindhi Da1a was çrsnted pension 

Vida No, U/P/ grati ' &ngV 80 dated 10/7/1989 subsequent 
to the death Of my father Late Llama RU Deka, EX./ G- man/jide  

• That sir, my mother Late sayandhi  Deka .somew managed 
her UveU.hood with thq monthly pension granted by your good-
self and being an unmarried daughter I took the responathi-
lity to thok after my old mother. All of my three atUt 
brothers have separated from my mother during her, life time 
making thfr livelihood, on my part, I have not been married 

• and I have no desire for future marriage • Now I am about 
41 years old. 

That sir, my mother Sayandhi Deka eired on 2//2005 
due to old age ailment and after her death I am quite help-  
Less and facing great difficulties to make my livelihood 
Lmving no other source of income . 

Tt sir, being an unmarried daughter of my parents 
I consider it Legitimate to apply for monthly pension subse.. 
ier to the death of my pensioner mother and accordingI' 

sibmitted rresentation dated 25/4/2005 :.: Praying for 
granting pensionery benefit .It is understood that proviionE3 
have been made by  the Govt. of India for granting of pen sionry 
beneLts to unmarried daughter irreeotive of age Limit. 

24c 	€R 4'o 	 Con td... • 2 



1, 

\ç\  

2 	 of •' 	:' 

'S 

x, there€ore, pray your honour kindly to consider 

my ca3e abl' 5fld to grant monthly pen SIOfl paya-

ble to me a'ter the death Of my pensioner mother atafl •  

early date and oblige . 

ç o5 	 Yours faithf.t].1Ys 

(Miss Jilt Deka ) 
viii. & P.O. Pub- guimari 
Via CharflW.khs 
Dist. Nagaofl •ABS, 

i'm- 782425. 



No. .1/19/03-1"&PW (li) 
:. 

	 Government of India 	- 
Ministry of Personnel, P.G. & Pension 

- 

	 Department of Pension & Pensioners' Welfare 

The undersigned is directed to say that as per existing provisions 
under clauses (ii) and (iii) of sub-rule (6) of Rule 54 of the C.C. S. (Pension) 
Rules, 1972, read with of para 7.2 (b)of this Department's O.M. No. 45/86/97- 
P&PW (A)-Part I dated the 27th  October 1997,' son/daughter including 
widowed/ divorced daughter is eligible for grant of family pension till he/ 
she attains the age of 25 years or upto, the date of his / her marriage/ 
remarriage, whichever is earlier subject to income criterion laid down in.this 
Department's O.M. No. 45/51/97-P&PW(E) dated the 5th  March 1998 which 
stipulates that a son/ daughter, including widowed/ divorced daughter, 
shall not have an income exceeding Rs. 2550/- per month from employment 
in Government, the private sector and self employment, etc., to be eligible for 
family pension. Orders were also issued vide this DepartmentsO.M. No. 
45/51/97-P&PW (E)(Vol.II) dated 25th  July 2001 regarding eligibility of 
disabled divorced/ widowed daughter for family pension for life subject to 
conditions mentioned therein. Further, oiders were issued for making the 
widowed/ divorced daughter eligible for family pension vide 'this 

V Department's O.M. of even number dated 25th  August, 2004. 

2. 	The Staff Side of National Coundil 0CM) had raised the issue of 
extension of scope of family pension to unmarried daughters 'f the 
Government servants! Pensioners even after attaining the age of 25 years at 

V 	 par with the widowed/ divorced daughters, which has been agreed to in 
• .. 	principle. It has, accordingly, been decided that the unmarried daughters 

beyond 25 years of age shall also be eligible for family pension at par with the 
widowed/ divorced daughters subject to other conditions being fulfilled. 
Grant of family pension to unmarried/ widowed/ divorced daughters shall 
be payable in order of their date of birth and younger. of them will not be 
eligible for family pension unless the next above her has become ineligible for 

• grant of family pension. It is further clarified that ifamily pension to 
unmarried/ widowed/ divorced daughter above the age of 25 years shall be 
payable only after the other eligible children below the age of 25 years have 

• :. 	'' 	ceased to be eligible to receive family pension and that there is no disabled 

•.•' 	, 	child to.receive the family pension. 	 - 
V 	

3. 	This issues with the concurrence of the Ministry of Finance, 
• Department of Expenditure vide their U.O. No. 3801E.Vf2006.dated 

V 	 • 	0501.2007. 	 - 

- 	4 	These orders, in so far as their applicability relates to the employees of 
the Indian Audit and Accounts Department, are bemg issued m consultation 
with the Comptroller and Aiditor General of India, vide their U 0 No 56 

V 	Audit (Rules)/12-2007 dated 22.05.2007. 
••4VV::.',. 	 V. 
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(M P. Srngh) 
• 	 : 	 V 	 V 

V 

V': 	
V 	

V 	
Director 

To 

	

V 	
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• 	

:'- 	
V 	

V 	
All Ministries/ Departments of the Government of India. 

-- -- ----- - ----- -- - -- --- - --- - ----- ------- - --------•V V•V• V•  
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Lok NayakBhawan, 
Khan Market; New Delhi 

Dated: 6th September 2007 

OFFICE MEMORANDUM 
a 

Sub ject: 	Extension of scope of family Pension to unmarried daughters 
of Central Government servants/pensioners. 


